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New Delhi: this the <8 ° day offebrnedry ii2004,

HOW'BLE MR.S.R.ADIGE,VICE CHATRMAN(A).
HON*BLE DR ,AWVEDAVALLI,MEMBER (J)

1. Hari shankery N

S/O Shri Pran SUkh"

R/o 31/275, DESU Colony, Janpuri}
New Delhi=-S58,

2. Karamvir singhy ._
s/o 5 hri Hoshiyar singh, .
R/o 13/328,0DA Flats Kalkaji')

New Delhi=19/

3¢ Ram prasad Dohareyy -
8/o-shri Agnu Praeady

40C, Janta Flats, Phase IIT,
Ashok Vihar,

New Delhi=52 <eve.Applicants;!
(By Advocats; shri R.K.Kapoor) -

“Versus

Union of Indiay,
through

the Secretary)y -
Department of Telecommunications,"n

sanchar Bhawan, -
20, Ashoka Road) |
New Delhi JoessRespondenty
(By Adwocate: shri ﬂ.K:Bharduaj)
B * ORDER

$,R.Adige;uc{A)s

The three applicants in this OA all,-of whom
claim +to belong_to_sc mmmuni’cy,__ impugn res;:;ondents"
letter dated 21;;;1%10';2?98 (Annexure;ﬂ;Z) and seBk a direction
to respondents not *to implement the same till the
promo tion orders for Teserved category from the posts of
3T0s to the post of TES Group '8' 2missued simul taneously
with the general candidates. They also sseek adirection
res’cré-ining respondents from filling up any vacancies of
what is claimed to be wholly created 1966 vacancies,
created by Circular date;d 15.10,'98 (Annexure~p-1) ,
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eligible under the bld RRs.and sesk & ther dirsction ®
make adequafe reservation in th_e‘ said quota in favour
of reserved eateqory under the new RRs,’ Promotion is

sought from retrOSpectiVQ da te uifh consequential benef‘itsﬁ

2, Heard both sidesi

3e There is merit in respondents! contention that
applicants have approached the Tribumal through this
0A, without as rﬁu ch as filing a single representation
to the authorities in regard to their grievances;;"‘i
There is no mention of any such representation having

been filed by applicants in this OAJ

4. We hold that applicants should in the first
instance exhaust the remedy available to them of filing a
representation to the authorities in regard to their

grievances before approaching the Tribunali

5. In the result ue dispose of this OA with

the direction that in the event applicants make a
self contained representation to respondents in
regard to tﬁeir grievances, respondents shodld dispose
of the éahe by a detailed, speaking ana reasoned
order in accordance with law under intimation W
applicants within 3 months of the receipt of such

Tepresenta tion?

6o If any griesvance still survives, it will be
open to @pplicants to agitate the s2me in- accordance

uith lauy if so advisedd

74 The OA is disposed of as abovef? No mstg;%%
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( DR.ALVEDAVALLI ) (s.R.ADIGE/)
MEMEER (3) BICE CHAIRMAN(A),
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